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TIlE MINISTER OF STATE IN 
THE MINISTRY OF COMMERCE 
.'\ND CIVIL SUPPLIES AND CO-
OPERATION (SHRI KRISHNA 
KUMAR GOYAL): (al and (bl. 
No, Sir. On the other hand, the Delhi 
Vegetable Oil Traders' A.uoeiation had in 
reprcaentation stated that the price of 
mustard oil fixed by the Government 
might not be worub e for coDiuming 
centl'd due to tranapo tation, inter-State wea tax and, other expenses. 

While fixing the maximum retail s..Iling 
pritt of mustard oil at lb. '0 a kg., in-
cluding _ but exclusive of the COlt of 
container, all relevant facton were kept 
in miad. The Suprcne Court haa also 
upheld the validity of the Mustard Oil 
(Price Controll Order, '977 of30-9-'977· 

R_~ 01 Lo.aa advaaced by 
Empire 01 hllUa, Ullit of LIe 

+'197. SHRI PABITRA MOHAN 
PIlADHAN: Will the Minister of 
FINANCE be pleased to state ; 

(a) whether the . Empire of India Unit, 
now L.I.C. had loaned about Rs. 4'!i 
latha to one Shri Challu Ram Bhadam 
in 1952-53 ; 

(b) hehaanot retumedthe loan ... yet 
in spite of the Bombay and Patna High I 

Courta ordcra to do 10 failing which to 
attach bia properties; 

( c) in punuance of the Courts order a 
house in Jhumriielaiya was put on public 
auction and taken by L.I.C. iuelf in 
the year 1965 ; 

(d) the COurtl order .... not been im-
plemented till today and neither the said 
holding io taken p<lII<OIIion of by the L.I.C. 
nor the loan i. recovered due to manouv-
ering ofthe person concerned ; 

(e) SMi Chattu RAm and others .tilJ 
contlDue to reside therein without paying 
any rent; and 

(f) any ate~ have been taken au far by 
Govuruncnt 'In this matter ? 

THE MINISTER OF FINANCE AND 
REVENUE AND BANKING (SHRI 
H. M. PATEL): (a) A mortgage·loan 
of RI. 2,40,000 wao: advanced to Shri 
Chattu Ram Bhadani, a mica merchant 
of Jhumaritelaiya by Unit : Empire of 
India in April/May '950 • 

(b) Yes, Sir. 

(c) In pWllWUlce of the Court's oNc" 
the property was put on Public Auction 
and in tbe absence of oulliide bidders it 
was purchased by the LIC itself in the 
1966. 

(d) The execution proceedings before 
the Hazaribagh Court initiated by 
LIC in pUl'lluance of the auction sale were 
obatnJctcd by the Judgement Dcbcor by 
raising various le!,al grounds. When the 
order for pDllll<alon was passed by th~ 
Hazaribagh Court, the Judgement Debtor 
a~cd to the PaUla High Court. When 
tfie appeal had been decided in favour of 
the LIC in 1974. the Judgement Debtor 

ade it difficult for the LeC to take pos-
session of the property. LIC, therefore, went 
to Hazaribagh Court with a prayer see-
king eourt help in taking poss_iol).. The 
Courl had deputed the Execution Magis-
trate, the Nazar of the Court along with 
armed police force. Along with these the 
Senior Branch Manager and the Assistant 
Branch Manager of the LIC's Local 
Branch Office and other LIC staff pro-
ceeded ill·or,ler ·to take ""s .... ion of the 
property on the 29th July 1977, but they 
had to withdraw in the face of violent 
obSlruction put up by a .Iarge group of the 
Judglllell~ Debtor'. IlIcn. Lie has once 
again made a petilion lo the lIauri-
lJagh Court seeking further Cuurt assistance 
and urders in the matler. Owing to 
prvlongcd cx,.cution procccding"s the re-
covery of the loan is still pending. 

(e) Yea, Sir. 

(f) The LIC is taking steps for moving 
the Hazaribagh Court for issue of fresh 
process for delivery of pOSBellsion of the 
property. The LIe has aho written to the 
Government of !lihar on 9th December, 
'977 for necessary assistance in the malter. 

DeelaratoD or Purl .... d KODark 
a. TODd.t PJac:e. 

4~a SHRI PADMAGHARAN 
SAMA.lIITASINHERA : WilltheMlinbter 
of TOURISM AND CIVIL AVIATION 
be pleased to state: 

(a) whether Government know Puri and 
Konark are famous tou.ilt places which 
attract v isilors not onl y from India but 
also frQlll [oreign countries ~ 

(b) if 00, how many outaidero viail Purl 
and Konark annually by train and Road, 
and 

(c) when GovcrnmentprQpose to declare 
Puri and Konark as the touriot place •. ? 
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THE ~INISTER OF TOURISM 
AND CIVIL A VIA TION (SHRI 
PURUSHOTTAM KAUSHIK): (a) 
YeA, Sir. 

(b) According to the Foreign Tourim 
Survey conducted in 1972.73, I . 4 per cent. 
.of the total number of foreign toUriAto to 
India vioited Puri. The number of foreign 
tourists visiting KDnark wDuld be less than 
I per cent. The findin81l of the 1976-77 
Foreign Tourists Survey are still awaited. 
When received, it will be known whether 
the number of foreign tourists visiting 
Puriand Konark hasincreued or declined. 
No statistics, however, are being maintained 
as to how many touriAts vioit Puri by road 
and rail and how many visit Konar k by 
road. 

(c) There is no system by which places 
are declared as tourist centres. They are 
taken up for development depending upon 
their tourist attractions, the oxioting tourists 
traffic to these places, their potentail 
to attract touriol8, thrir accessibility, 
whether they lie on th,' tourist travC! 
circuit, al(ailability of infrastructural faci-
lities, etc. Puri and Konark are already 
well-known tourist centres. 

PerllOn8 Detained IInder COFEPOSA 

4899. SHRI S. S. SOMANI: Will the 
Minister of FINANCE be pleased to state: 

(a) whether there are some persons 
under detention under COFEPOSA at 
present; 

(b) if so, the numderthereof,State-wise; 
and 

(~) how many of them were arrested 
during Emergency and after Emergency? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
SATISHAGARWAL): (a) and (b): 
Yes, Sir. As on 17-12-1977, 182,pel'8OnS 
were in actual detention in pursuance of 

the detention .orders passed by the various 
State Governments and the Cental 

Govemmmt under the provisions .of the 
Conservati.on .of Foreign Exchange and 
Prevention of Smuggling Activities 
Act, 1974. The State-wise pooitionis as 
under:-

SI. ND. of 
No. 

State/U. T. 
penDns in 
detention 

Delhi 3 
2 Goa, Daman & Diu 8 

3 Gujarat 85 

4 Jammu & Kashmir 

5 Karnataka 18 

6 Maharashtra 35 

7 Punjab 4 

8 Tamil Nadu 12 

9 U tlar Pradesh. 8 

10 West Bengal 7 

II Central Govt. 

(c) Out of 182 persons in actual deten-
tion as on 17-12-1977, 79 persons were 
detained during Emergency (i.e., 25"6-
1975 t.o 2.0-3-1977) and 103 were detained 
after revocation of Emergency. 

Scate. Share 01 Aid received £ro_ 
International Apnciea 

41).0.0. DR. VASANT KUMAR 
PANnTT: Will Ih.· Ministrr of I'IN-
AN CE })(' pkased to stall" : 

(a) wh"hrr ~!'. prr anI. of the aid 
fc-ct"i\'ed from Illt('rnatiohal Financing 
agencies like tlie World Bank/and from 
other forrign cOllnll-j('S 011 specific projt"'Cl~ 
is pasM'd on to the Stat<' GO\'t'l'nmt'llIs; 

(b) if su, why is not th,' "ntire aid pa. ... d 
on t.o the State Goverllmmts for uLili,a-
,io~ in. the pro jrC(S ; 

(c) ",h"ther 75 pn Cent. "f the prQj~ct 
cost has to be met by the State Govt:m ... 
ment from the normal Plan funds; 




